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|
Order pated 10,8,2001.
[ -

Heard Mr.N,S.Panda,learned counsel for the applicant
and U ri 3.K.Bal,leamed Additicnal standing Counsel for
the Lf‘\es;o:xdr;nts.lt is submitted by leared A, S,Z. thac the
a.olicant in thie case has come up in this @,A, praying for
was‘\’ning the punishment order at Annexure-5 reverting him
fr5!r1‘ the post of sr,;;M to the post of LRTP fcr a period of
|

7 leamed A3C that in the

three years.It is submitted by
|
mea# e the appeal filed by the petiticner has bDeen

dis:;itosed of by the Appellate Authority in order dated

|
3.3,2001,A copy of the order has peen shown to us by the
|

| . N 3
leafz:ned ASC and we find that the appellate authority has
}“elﬁ that the applicant has done his duty as per the

' ©¥ -
prO“ViSiCnS of the Act and rules correctly.As such the

|
Appellate authority has cancelled the punisbment and
|
‘ . ) - . - .
ﬂ\exed his reinstatement in the original post from the

Ha\jk date of imposition of punishment,In view Of this it
|

ig|submitted by leamed AsC that the OA has Decome infructuous,
|

| 3 S .
Mhis is also agreed oy leamned couns:l for the applicant,
|
| .
In| view of this the OA is dis 0sed of for having onecome
|

inf ruc tuous,
“‘ It is sup dtted by Mr.Panda, leamed counselfor the ;
applicant that in the OA the applicant has also prayed
X , fcﬂ a Airection to the Opp.Parties to grant him monetary
S aq‘ﬁ consequential fimancial nenefits flowing from | .‘

Céncelling the order of punishment, As the punishment order

has b en cancelled,we direct that the consequential
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